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Tue DEPUTY CHAIRMAN Mr.
Kureel, vou may continue for another
five minutes after lunch. The Minister
of Parliamentary Affairs,

&

1 p.Mm.

ANNOUNCEMENT RE. GOVERN-
MENT BUSINESS

Tue MINISTER or PARLIAMEN-
TARY AFFAIRS (SHRI SATYA NARAYAN
SINHA): With your permission Madam,
I rise to announce that Government
Business in this House for the week
commencing 17th February, 1964,
will consist of:—

(1) Further discussion of the
Motion of Thanks on the
Address by the Vice-Presi-
dent discharging the functions
of the President,

(2) Discussion on the Mid-term
Appraisal of the Third Five-
Year Plan on a motion to be
moved by the Minister of
Planning.

Surt BHUPESH GUPTA (West
Bengal): Madam Deputy Chairman, I
think before we take up the discussion
on the Mid-term Appraisal we should
discuss another thing, that 1is, the
situation arising out of the disturban-
ces in East Pakistan and West Bengal.
The other day you will have noted
that the Home Minister said that it
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would be discussed, if necessary, after
the discussion on the Vice-President’s
Address. In the other House, how-
ever, he has agreed that the discyssion
could take place even earlier before
the Vice-President’s Address was
taken up. In the other House the dis-
cussion is over, and the discussicn on
the Vice-President’s Address has stars
ted yesterday. I think that we can
make this arrangement. Next week
immediately after this we can take up
the discussion on the East Pakistan
and West Bengal situation. May be
some more new facts will come up and
developments will take place, and we
may have our suggestions to make.
T 3% 4 50, fhen wWe tan cul Ouh many
of the references in the course of the
discussion on the Vice-President’s
Address to East Pakistan evenis and
so on. I think it should be done. In
the other House even before the dis-
cussion on the Vice-President’s Add-
ress it was found reasonable by the
Home Minister and the Government
and the Chair that that shouid be
separately discussed. If we had
known it, we would also have insisted
upon it. Now the Home Minister has
done it in respect of that House and
1 hope that he will do this in respect
of this House also,
|

}

Therefore, immediately after the
discussion on the Vice-President’s
Address is over I would request the
Home Minister to take up this discus-
sion. It will give us an opportunity
to say things on the basis of the latest
developments, and they are taking
place very fast. I hope that the posi-
tion is clear. We do say that this is
the House of the States. When a
State is involved and when it 1s not
a controversial party issue, I think
the proper place is this—] do not say
that the other House should not do
it—this place above all should dis-
cuss it, this House should discuss it.
Therefore, I would request our new
Leader of the House, our esteemed
Home Minister and my beloved friend,
Shri Satya Narayan Sinha, to agree
to this thing and accommodate us.
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Surr SATYA NARAYAN SINHA:
There were 12, 13 or 14 adjournment
motions there. The matter was dis-
cussed under the rules, under conven-
tion. The Speaker said that he could
not allow adjournment motions when
the Vice-President’s Address was go-
ing to be discussed immediately. This
has been the convention there that no
adjournment motion, when an early
opportunity was there to say things,
would be allowed. Then the Speaker
said that he would. watch ang see, and
it the matter was not sufficiently dis-
cussed during the debate on th2 Vice-
President’s Address, then he would
give them another opportunity to do
that. It is true, Madam, that in that
House it has been discussed. Here
also all that I would submit is, if you
fee] after this entire discussion is
over that the matter has not been
sufficiently discussed, Government will
have no objection. But the debate on
the Vice-President’s Address should
not be interrupted.

Surt BHUPESH GUPTA: I am not
saying that.

SHrt SATYA NARAYAN SINHA:
What 1 submit is, if the Chair is
satisfied that it has not been suffi-
ciently discussed, then Government
will have no objection to allot some
time.

Surt BHUPESH GUPTA: Madam,
we do not have adjournment motions.
All the opposition signed a motion—
Shri Ganga Sharan Sinha, Shri
Dahyabhai Patel, Shri Vajpayee, all
of us without any exception—a “no-
date-yet-mentioned” motion which we
gave before the Vice-President’s
Address was taken up. We do not
have adjournment motions.

Surt SATYA NARAYAN SINHA:
Madam, 1 said that the matter has
been left to you. If you think that
sufficient discussion has not taken
place

Surr BHUPESH GUPTA: We want
to arrange the discussion. If you
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agree, then n the course of the dis-
cussion on the Address we will not
mix up this subject with other sub-
jects. You please commit to it.

Surz SATYA NARAYAN SINHA:
The Vice-President’s Address is being
discussed in thig House. Perhaps this
is the second or third day. Monday
will be the third day. Already the
matter is being discussed. All that I
have submitted is that if the Chair
feels that the matter is not sufficiently
discussed, certainly she will permit
the House to discuss that matter sepa-
rately. What is the argument over
that?

Surt BHUPESH GUPTA: Why are
you putting this responsibility on the
Chair?

Tee DEPUTY CHAIRMAN: Several
Members of the parties in the Oppo-
sition did represent that there should
be a debate on this subject. I stated
that when the  Vice-President’s
Address was being discussed here, this
matter would be referred to by seve-
ral Members. I think the Home Min-
ister alsg said that if the House was
not satisfied with the reply to that
discussion, then there would be a day
named for special debate. I think that
position is very clear now. We will
be finishing the debate on the Address
on Tuesday evening. After that if it
is necessary, we will make room for
this debate. I think the Minister of
Parliamentary Affairs and the Home
Minister as well have no objection to
it.

Surt BHUPESH GUPTA: 1 agree,
Madam. You have got both the Min-
isters present here. Qur notice of the
motion is pending with you with
regard to Shri Maurya Shri Dasarath
Deb and Shri Biren Dutta. The Home
Minister and the Minister of Parlia-
mentary Affairs are there. Is it not
their duty to get these people out to
enable them to attend the Budget Ses-
sion?

THE DEPUTY CHAIRMAN: That is
another point.

[ RAJYA SABHA ]
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Sart  BHUPESH GUPTA:  They
should say something about that.

Tae DEPUTY CHAIRMAN: I have
sald that if there is need to have a
special debate, it will be granted to-
the House. o

The House stands
2:30 P.M.

adjourned till

The House then adjourned
for lunch at five minutes past
one of the clock.

——

The House reassembled after lunch
at half-past two of <clock, THE
Vice-CHAIRMAN (Smrt M, GoviNpa
Reppy) in the Chair.

RESOLUTION RE ENDING STATE
OF EMERGENCY—continued
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